
FORM B 

PUBLIC ANNOUNCEMENT 

(Regulation 12 of the Insolvency and Bankruptcy (Liquidation Process) Regulations, 2016) 

FOR THE ATTENTION OF THE STAKEHOLDERS  

OF LOTUS AUTO ENGINEERING LIMITED 

1. Name of Corporate Debtor Lotus Auto Engineering Limited 

2. Date of Incorporation of Corporate Debtor 25/11/2010 

3. Authority under which corporate debtor is 

incorporated / registered 

Registrar of Companies, Delhi 

4. Corporate Identity No. of corporate debtor U74120DL2010PLC210772 

5. Address of the registered office and principal 

office (if any) of corporate debtor 

Regd Office: 

3 & 4 LSC, Pamposh Enclave,  

Greater Kailash-1, New Delhi – 110048 

And 

Works: 

SP-501B, RIIICO Industrial Area,  

Bhiwadi, Rajasthan – 301019 

6. Date of closure of Insolvency Resolution 

Process 

12/06/2020 

(Liquidation Order pronounced on 01/06/2020 and 

Liquidator Appointment pronounced on 12/06/2020)  

7. Liquidation commencement date of corporate 

debtor 

12/06/2020 

8. Name and registration number of the 

insolvency professional acting as liquidator 

Mr. Ashok Kumar Gulla 

Reg No.: IBBI/IPA-003/IP-N00024/2017-18/10174 

9. Address and e-mail of the liquidator, as 

registered with the Board 

RBSA Restructuring Advisors LLP, 

2nd Floor, IAPL House,  

23, South Patel Nagar, Delhi – 110008 

Email: ashok.gulla@rbsa.in 

10. Address and e-mail to be used for 

correspondence with the liquidator 

RBSA Restructuring Advisors LLP, 

2nd Floor, IAPL House,  

23, South Patel Nagar, Delhi – 110008 

Email: ip.lotus@rbsa.in; 

11. Last date for submission of claims 12/07/2020 

 
Notice is hereby given that the Principal Bench of Hon’ble National Company Law Tribunal, New Delhi has ordered 

the commencement of liquidation of the Lotus Auto Engineering Limited on 01/06/2020 (Liquidator Appointment 

pronounced on 12/06/2020). 

The stakeholders of Lotus Auto Engineering Limited are hereby called upon to submit a proof of their claims, on or 

before 12/07/2020, to the liquidator at the address mentioned against item 10. 

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit 

the proof of claims in person, by post or by electronic means at ip.lotus@rbsa.in 

Submission of false or misleading proofs of claim shall attract penalties.  

 

Date: 15/06/2020       Ashok Kumar Gulla 

Place: New Delhi       Liquidator 
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